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parcels and goods during the years 1968-69 
and 1969-70. 

(b) the amount of loss sustained by the 
Railways on account of wagon breaking 
during the same period; 

(c) the total loss sustained on acco-
unt of theft of Railway properties during 
the said period; 

(d) the amount spent during the 
period on tbe maintenance of Railway 
Protection Force for prevention of theft/ 
pilferage/wagon breaking etc; and 

(e) the remedial measures 
by the Railway Administration 
regard? 

adopted 
in this 

THE MINISTER OF RAILWAYS 
(SHRI HAf\<UMANTHAIYA): (a) The 
on I), reliable index for losses sustained by 
the Railways on account of pilferage is 
the amount of compensation paid under 
this head. The amollnt of compensation 
paid on account of pilferages during the 
years 1968-69 & 1969-70 are Rs. 4,33,76,371 
and Rs. 4,87,29,403 respectively. 

(b) Th.: figures of losses sustained 
by the Railways on account of wagon 
breaking are not maintained separately. 

~c~ The total loss sustained by the 
Indian Railways on account of theft of 
Railway properties during the above period 
is Rs. 32.08 lakhs and Rs. 35.68 lakhs 
respectively. 

(d) The amounts spent on mainte-
nance of Railway Protection Force during 
the period 1968-69 and 1969-70 was Rs. 
10.82 croreS aDd Rs. 11.40 crores respec. 
tively. 

Cd A statement is laid on the Tabh: 
of the House. [Placed in Lib,.ary See 
No. LT. 412/71]' 

Shifting of Major Law Courts of 
. Mani pur to' new site's 

2139. SHRI N. TOMBISI:NGH.:' will 
the Minister of LA WAND JUSTI(~,E, be 
pleased to state : 

(a) whether Government of Mmiipur 
is considering a plan to shift the major 
Law Coutts of Manipur' to a new' site; 
and 

(b) if, so, the main features "there-
of ? 

THE 'MINISTER 'OF LAW AND 
JUSTICE (SHRI H. R. GOKHALE): (a) 
Yes, Sir. 

(b) Civil and Sessions Court; are 
propos'ed to be spifted to, Lamphelpat and 
a plan has, geen ,prepar~d for this purpose. 
A site has 'also, been provisiol)ally selC}ct~d 
for construction of H~gh Court buil,ding 
as and when this- becomes. necessary. . 

Quickdisposal of cases in the Law, 
Courts o'f Manipurs. 

2140. SHRI N. TOMBI SINGH: 
Will the Minister of LAW AND JUSTlCE 
be pleased to ~tate : 

(a) whether any step has been taken 
to quicken the disposal of cases in the 
law courts' of M~nirllf; and 

(b)' if so, the details thereof? 

THE MINISfER OF LA\-V A.ND 
JUSTICE {SHRI H. R. GOKHAL~~ 
(a) Yes, Sir. ' 

(b) Instruct iOlls have been issu\!d by 
the JuJicil1i C(lR1Jllissioll()r directing tIle 
District & Se~~i(II1S Judge to held a Jllo:rl~h
Iy meeting With t!H.~ Presidillg Ofticcrs \lr 




